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_ I. the Chairman of the Committee on Private Members' Bills and 
Resolutions, havinll been authorised by the Committee to present .the 
Report on their behalf. present this FortY-8eventh Report. 

2. The Committee met on 29 February. 1988 for-

I. Examination of the followinll Constitution (Amendment) Bills 
under rule 294(1) (a) of the Rules of Procedure:-

(1) The Constitution (Amendment) Bill. 1988 (Amendment of 
fP"ticles 217 and 224) ~y Shri V. S. Krishna lYeI'. ' 

(2) The Constitution (Amendment) Bill. 1988 (Amendment of 
article 366) by Shri Thampan 'Ibomas. 

(3) The Constitution (A!tieftdntent) Bill, 1988 (Amendment of 
.CIt'tide 282) by Shri Thamp~ 'fhomas. 

n. Allocation of time under rule 2M'(1l(e) of the Rules of Pr0ce-
dure to the Resolutions at item Nos. 2. 3 and 4 set down in the 
Li8t of Business for Thursday. 3 March. 1988. 

Examination of Conatitution (Amendment) Billa 
I 

: I. The Committee considered the Bills and arrived at the followina 
findings as a result of their examination of the BOla:-

Findings of the Committee 

(1) The c.o.wtitution (Amendment) Bill. 1988 (Amendment of 
articZu 217 atad 224) by Shri V. S. Krishna Iyer. 

: '1'be Bill seeks to amend the Constitution with a view to PI'O'ride for 
ftlIIDi up of a vacancy of a Hi~h Court judRe within a period 01 ~ 
months from the date of occurrence of such vacancy and to provide for 
increase in the ceilinll of retirement _lite of the jud,," of Hl"h Cour:ta from 
62 to 65 years. 

After conaidering all aspects of the Bill. the Committee recommend 
that the member may be permitted to mOVe for leave to introduce the 
Bill. 

(2) The Constitution (Amendment) Bill. 1988 (Amendment of 
article 366) by Shri Thampan Thomas. 

The Bill seeks to amend the Constitution with a view to deftne t.he 
term ''Socialist'' occurrinlit in the Preamble to the Constitution as _ society 
when! there is no opportunitv for a man to exploit another man and a 
8OCia1 order in which all individuals are ~ " . .p::t~~ aD4'»PtiU-
cal activities and to define the term "SeCuTar tD mean tliat no ~on 



z 
shall have any say in the affairs of the country and the State shall be 
impartial in the matter of religion and the reliJi[ious or~tions shall 
not involve in any political activity. 

After considering all aspects of the Bill. the Committee recommend that 
the member may be permitted to move for leave to introduce the Bill. 

(3) 'I11e Constitution (Amendment) Bill, 1988 (Ammdmnt of 
Article 282) by Shri Thampan Thomas. 

The Bill seeks to amend the Constitution with a view to provide ti'lat 
arAY grant made bv the Union to a State for anv public pu.rpoae shall be 
subject to ratification by Parliament within a period of sixty daVIt from the 
date of makinJ[ such JUBDt. 

After conaiderinlZ all aspects of the BiU, the Committee recommend 
that the member may be permitted to move for leave to introduce the 
Bill. 

AllocAtion 01 time to Re.olution, 

4. The Committee recommend allocation of time to resolutions as 
follow.:-

(1) ReIolution by Sbri Vijoy Kumar Yadav reg8l'ding 2 hours 
rneuures to remove reJ[ional imbalances. 

(2) Resolution by Shri Vijay Kumar Mishra reprdiDR 2 hours 
Central assistance for development of backward areas. 

(3) Resolution by Shri Janak Raj Gqpta re~inR 2 hours 
development projects in special categorv States. 

5. The Committee reco~d that-
(1) Sarvashri V. S. Krishn. Iyer and Tham1)8n 'nlomaa be permit-

ted to move for leave to introduce their ConstUutton (Amend-
ment) Bills; and 

(ti) the allocation of time to resolutions by the Committee. as shown 
in par8l(l'8ph 4 above, be aJ[rMd to by the House. 
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Feb!U4!)l 29, 1~~_~ 
Ph41guu 10, 1909 (8aJcca) 

M. THAMBI DURAl, 
Ch4inn4ft, 

Committee Oft Private Member.' 
Billa cmd Raolufion.s. 




